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27.05.20285, 17.07.2025 and Photographs
showing compliance of the observations
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.204/2024/EZ
(Earlier O. A. No. 954/2024/PB)

In The Matter of:-

Binu Kumar Mehto

..... Applicant

- Versus-

State of Jharkhand

...Respondent(s)

COUNTER __ AFFIDAVIT _ON ___BEHALF OF RESPONDENT __NUMBER
08,KAMESHWAR ALLOYS & STEELS PRIVATE LIMITED

I, SRI LAL MOHAN YADAV, S/o Kuldip Prasad Yadav, aged about 40 years, by
faith-Hindu, by occupation- business, and residing at Village: Pratappur, P.O-
Bilashpur, P.S- Hussainabad, District: Palamau, Jharkhand, Pin: 822115, and
presently campaigning at 7, Old post Office Street, 1st Floor, Room Number 14,
Opposite E Gate High Court, Calcutta, Kolkata: 700001, do hereby solemnly affirm

and declare as follows: -

1. That I have been duly authorized by the respondent number 8, namely
Kameshwar Alloys and Steels Private Limited having its registered office at 301,
Sunrise Forum, 3 Floor, 100, Burdwan Compound, Circular Road, Lalpur, Ranch,
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Pin: 834001, as its authorized signatory to swear, affirm this counter affidavit on

its behalf,

Photocopy of the Authorization Letter dated 28.07.2025 issued by the Dircctors of
Kameshwar Alloys and Steels Private Limited being respondent number 08, in the

original application is annexed herewith and marked with the letter ‘R-1".

2. That the instant original application has been registered on the basis of a letter
petition dated 04.12.2023 submitted by the applicant and therecafter the Hon’ble
National Green Tribunal, Principal Bench, at New Delhi had been pleased to
transfer the Original application to the Easern Bench of the Hon’ble National
Green Tribunal.

3. That allegation as leveled in the letter petition are that certain industries are
emitting toxic gases, smoke, causing air pollution and health hazard to the local
people and with respect to some industries the residential and educational
institutions are at a distance of 100 to 200 meters and also the industries are

located in heavily populated area.

4. That this respondent has received notice in connection with the instant original
application and had put its appearance on 07.02.2025. Thereafter had sought
time to file its counter affidavit.

S. That the Jharkhand State Pollution Control Board has filed its affidavit dated
06.02.2025 bringing on record the present status of the environmental

compliance of various respondent units.

6. That in the said affidavit filed by the Jharkhand State Pollution Control Board

certain observations have been made against this respondent.

7. That before dealing with the observations by the JSPCB regardingthe tnit of 41000
the respondent it is stated that certain facts are required to be bro iﬁh{ to the B
kind judicial knowledge of the Hon’ble Tribunal for smooth ndjudics 4"

N\

matter in issue. A e

.giorl of the
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8. That in the affidavit of the JSPCB dated 06.02.2025 it has been interalia
observed that Sinter Plant has been installed without obtaining prior
Environmental Clearance and also without obtaining an expansion of consent to
establish from the JSPCB, in this regard it is humbly submitted that the
process followed by the industry is not sintering but briquetting process and in
this process manganese dust accumulated in raw material storage area near
furnace and dust collected in Bag filter. Then after mixing the dust the same
will again be mixed with coke/carbon in steel pkants and subsequently will be
dried by blower.

Thereafter the said mixture will be agglomerated by using bentonite or calcined
lime and small size briquets will be made for being utilized in furnace along with
Manganese ore. The main advantage of the above process is that there is
complete reuse of accumulated dust resulting in minimizing fugitive emission,
moreover it also helps in saving natural resource i.e manganese to some extent.
In this context it is pertinent to mention that there will be no production of

additional silico manganese.

That as per the EIA Notification 2006 and its subsequent amendments the

process of Briquetting does not require Environmental Clearance.

9. That it is stated in seriatum the following non-compliances as has been
observed by the Jharkhand State Pollution Control Board have been complied
by this respondent.

10.That on 08.01.2025 this respondent had informed and assured in writing to the
Regional Officer, Jharkhand Pollution Control Board, Hazaribagh regarding the

various compliances that will be made.

Photocopy of the Letter dated 08.01.2025 written by the re
Regional Officer, Jharkhand Pollution Control Board Hazar}baga pﬂice 1s %
annexed herewith and marked with the letter ‘R-2’, J
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11.That with regard to the observation by the JSPCB that the online Stack
Emission Monitoring System not found functional, it is stated that already on
25.11.2024 this respondent had made a written request to an agency namely
Forbes Marshall Private Limited to rectify the online data transmission and
thereafter purchase invoice has been generated and subsequently the said
agency by email dated 05t June, 2025 have informed that it has successfully

completed the black box commissioning and data transfer to SPCB.

Photocopies of the letters dated 25.11.2024, email dated 05.06.2025 and Data
obtained from the website of JSPCB as on 25.07.2025, purchase invoice are

collectively annexed herewith and marked with the letter ‘R-3’.

12. That the respondent unit had engaged Manshira Engineering work and vide
letter dated 27.06.2025 the said Enginecring work had informed that the plant
of the respondent unit had been commissioned on 27.06.2025 with an existing
capacity of 1,00,000 m3/Hr with an ID Fan average current 223 Amps at 700

RPM with moderate suction efficiency.

Photocopy of the letter dated 27.06.2025 written by Manshira Engineering work

to the Respondent unit is annexed herewith and marked with the letter ‘R-4’.

13.That vide letter dated 27.05.2025 and 17.07.2025 the unit of the respondent
has informed the JSPCB regarding the compliances made the unit including
updating of the updating the Air Pollution Device, Fume Extraction System, Bag
Filter, Heat Exchanger and that the same have been repaired and functioning
properly. Photographs have also been enclosed along with the letter dated
27.05.2025.

Photocopies of the letters dated 27.05.2025, 17.07.2025 and Photographs
showing compliance of the obscrvations made by the JSPCB are collectively

annexed herewith and marked with the letter ‘R-5’,
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14.  That it is respectfully prayed before the Hon’ble Tribunal in view of the above
compliances by the respondent unit the Hon’ble Tribunal may be pleased to pass

such further Order/Orders as is deemed fit for the ends of justice.

15. That the statements made in paragraph 1 is true to my knowledge and
paragraphs 2 to 14, are based on information derived from the record and which I
believe to be true and rest thereof are my humble submission before this Hon’ble
Tribunal.

Identified by me

Advocate &l 08 1o

sL no.’t/.."...f.ls?../..zo.?.fz'.‘

X Solemnly ARirmed
&
D@cfm:i befero me
AHTOSH KUMAR DATTA Wentificalifal Advocats
NOTARY 7
S2¢A, Hard Ghoch Sest
Keleia 70050 - K. DATTA
Fagen. Ko 24 of 1208 HOTARY

e). 8. R6AL
01AUG 2025



Verification

I, SRI LAL MOHAN YADAYV, S/o Kuldip Prasad Yadav, aged about 40 years, by
faith-Hindu, by occupation- business, and residing at Village: Pratappur, P.O-
Bilashpur, P.S- Hussainabad, District: Palamau, Jharkhand, Pin: 822115, and
presently campaigning at 7, Old post Office Street, 1st Floor, Room Number 14,
Oppqsxte E Gate High Court, Calcutta, Kolkata: 700001, do hereby solemnly
affirm and verify that the contents of the statements made in the above
paraéraphs of the afﬁdavit.are true and correct to the best of my knowledge and
belief. No part of the same is false and nothing matenal has been concealed

therefrom

b
Verified at Kolkata, on this the L Day of August, 2025. V;’,

j ' d? == For Kameshwar Alloys & Steels(P) Ltd.

Authorispd Signatory

W/M it DB@Q BT,
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. KAMESHWAR e
o(j ! kasplmetal@pgmad com

ALLOYS & STEELS
PRIVATE LIMITED

kaspl.ranchi@gmail.com

Date: 28.07.2025

To whomsoever it May concern

This is to inform you that we have sending Mr Lal Mohan Yadav $/O Kuldip
Prasad Yadav, Resident of vill- Pratappur, P.O - Bilashpur, P.S - Hussainabad,
Dist.- Palamau, Jharkhand - 822115 as a authorized ‘representative to sign all
papers related to legal matters whose signature is attested bellow.

This letter is also to certify that Mr. Lal Mohan Yadav will also appear for all
matter related to court. We request you to please consider this as letter of

authorization.
Thanking you,
Yours faithfully,
For Kameshwar Alloys & Steels(P) Lid For " & Steels(P) Ltd.
For Kameshwar Alloys & Steels(P) Ltd.. ) For Kameshwar Alloys
~nle i) 2 % %2? . e
Director irector » patory
(ANKIT KUMAR SHARDA) (SHARWAN KUMAR SHARDA) (Signature of Lal Mohan Yadav)
Attested:
For Kameshwar Alloys & Steels(P) Ltd.
For Kameshwar Alloys & Steels(P) Ltd. @,\,ﬁ& g
| Anktabd Director

Director

= Gola, Ramgarh, Jharkhand, Pin- 829110
Factory :Kusumdih, Rajrappa Road, Gola, j . -
Admin Office : 301 Sunr)i,se Forum, 3" Floor, 100, Burdwan Compound, Circular Road, Lalpur, Ranchi - 834001

e
i kpsg.co.in/exim/




m Yadav
Lal Mohan h
o RR/DOB: 18/01/1987
gt/ MALE

8517 4932 1010

ViD : 186 8161 285 649

STHTY .
S . LA SR %8
Mmmmcm,m.m BN AL
- 82115 s 5
Address: BRI
5/0: Kuldeep Prasad Yada, Vill- Pratappur, ${eRedates] o
Belaspur, Palamy, \ Npeipnont §
]harkhang -822115 :
VU0 Q48K 8181 2867 £4Q7
1947 help@uidal.gov.n ww.govjn P.O. Box No.1947,

Bengalunu-560 001
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Rajrappa Road, Gola - 829110

ALLOYS & STEELS Dlag Ramgarh,Jharkhand
PRIVATE LIMITED

To, Date:08-01-2025
Sri Jitendra Prasad Singh,

Reglonal Officer,

Jharkhand Rollution Control Board,

Reglonal Officer, Hazaribagh,

Sub: Regarding necessary action to be taken for Alr Pollution Control.
Ref: Your Letter No. 2163 Dated 26.,12.2024,
Dear Sir,

With reference to your letter referred ta above on the subject cited above we are submitting our point
wise reply:-

1, We assure you that we will start our Processing Plant after getting Environment Clearance and
CTE/CTO from the pollution contral hoard concerned,

2. Oyr scanner and RTD are damaged due to thundering, we are trying our best to start online
cbntlnuous of Stack Manltoring System, Also aur spear parts dispatched VIde TCI Frelght LR Mo,
KCKN30515 dated on 07/01/2025 from Farbes Marsball Pvt Jtd. Pune Maharash:ra,

3. We are Planning to Install all the same,

4. leed water sprinkler and Movable water sprinkler are warked regylarly and its log book will be
malntalneg ageardingly,

5. We assure you that all the alr pollutlon equipments are worked contlnuouslv

With regards,

Yours falthtully,
For KAMESWAR ALLOYS & STEELS PVT.LTD,

(AUTHORISED SIGHATORY)

Qffice Address § 301, 3rd Floor, Sunrise Forum 100, Burdwan Compound, Circular Road, Lalpur, Ranchi - 834001
Tel ; 0651.2662156 ® E-mall : kasp!. ranchl@gmall come Webslte : www. kpsg co. ln
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\&f) ALLOYS & STEELS Rairapps Rost Con (0
PRIVATE LIMITED :

To. Date: 25 11.2024

Forbes Marshall Pyt. Ltd.
Jamshegdpur.

Kind Atten: Sri Abhijit Sarkar.

Dear Sir,
We would like to inform you that our online data transmission has
been failed and due 10 the same our online data is not transmitting

to Pollution Control Board as required.

we, therefore, request you 10 kindly send your competent person to
rectify the same SO that our data can be transmitted as usual.

Please treat this as most urgent and send your person immediately.

Thanking you,

vours faithfully.
For Kameshwar Alloys & Steels Pvt. Ltd.

P B |

(Authorised Signatory) S
>N

e s SRl o sa———T -
e TR e AT =

Otfize Address - 301, 3rd Floor, Sunrse Forum 160, Burdwan Compound, Circular Road, Lalpur, Ranchi - 834001
Tel - 0651-2562156 ° £ .mait - kasp! ranchi@gmail.com * Website : wwnv.kpsg co-in

cowm
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M Gma“ : Kameshwaralloys alloys Steels <kaspl.ranchl@gmali.com>

Confirmation regarding commissioning of black box and data gransmlsslon to

SPCB
{ message

SARKAR. Abhljit <asa(kar farbesmarshall.com> Thu, Jun 5, 2025 ég 11:13 M

Tai Kamasnwaralloys alloys ¢ (gals <kaspl, ranchl.gmall cam>
Daar §ln, ; :
Ve hareby confirm that we hava syccegsfully compieted the black bos commisslaning and daia ransfer la BPCB.

Regards,

Abhljit' Sarkar

8204651218

Far Fo(bas Marshall Pyt Ltd.
Jnmshegppr .

- Weare i
Coriitiod. [N ‘Great laﬁe TO‘WOI'k® Cﬁfﬂ.ﬁ?
‘xmuocnm Tt oy : "
; me»»:ﬁ s Vis, 2 ; . i

DISCLMMH( wu sinall (nnd any atluchmgnl) I3 conﬂdqqllal. may § pp ngally pyMIogoq end Iy lnlondoq solely for the use of the l Individual
or enlity 1o wham u is -«Jdrmod It you s arg el cho Lmvndqd (adplnnt plga;a do not diy dl j‘ le. copy of 1ake any

#6ton I ruliupuo ot it lr (9.1 rewlvpd this mqsssga In erraf pmqe |el| u N rqply (o( mlsphono |ha sendnr) and delete nﬂ q»plos on your
wysiem, Aulmwh we hayn lnhau muucnquln pwwqhunn Iu ansure nq \drpeuq wre pfenng |n qu gma[l we curmnl assopt NIPWHDJKY (o,

pny loss or dinogé mlﬂng ((om the une o lhla ema i of puachmonts mg woqlg de“ “m yau catry 914\ VOU( ovn vigs soan [,:'Q,'
gpening uly plwdlmﬂ'l' 3
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Jharkhand State Pollution
Control Board

[ Export o Excel |

109 Record Found

Sl |Industry Name ionld lyserld | P Process Unit Submitted Date | Timestamp of

No Value Analyser

1 KAMESHWAR ALLOYS and STEEL |UNIT115 | Stack PM 0.00 mg/Nm3 | 25-07-2025 2025-07-25
PVTLTD 13:33:49 13:31:.00

2 KAMESHWAR ALLOYS and STEEL |UNIT115 | Stack Temperature | 0.00 DegC |2507-2025 2025-07-25
PVTLID 13:33:49 13:31:00

3 KAMESHWAR ALLOYS and STEEL |UNIT115 | Stack Temperature | 0.00 DegC |2507-2025 2025-07-25
PVT LTD 13:18:22 13:16.00

4 KAMESHWAR ALLOYS and STEEL |UNIT115 | Stack PM 0.00 mg/Nm3 | 25-07-2025 2025-07-25
PVTLTD 13.17:49 13:16:00

5 KAMESHWAR ALLOYS and STEEL |UNIT115 | Stack Temperature | 0.00 DegC  |25-07-2025 2025-07-25
PVTLTD 13.03.00 13.01.00

6 KAMESHWAR ALLOYS and STEEL |UNIT115 | Stack PM 0.00 mg/Nm3 | 25-07-2025 2025-07-25
PVTLTD 1302:27 13:01:00

7 KAMESHWAR ALLOYS and STEEL | UNIT115 | Stack PM 0.00 mg/Nm3 | 25-07-2025 2025-07-25
PVTLTD 1247:49 12.46.00

8 KAMESHWAR ALLOYS and STEEL |UNIT115 | Stack Temperature | 0.00 DegC  |25-07-2025 2025-07-25
PVTLTD 12:34:19 12:31:00

9 KAMESHWAR ALLOYS and STEEL |UNIT115 | Stack PM 0.00 mg/Nm3 | 25-07-2025 2025-07-25
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Sl. No Industry Name stationld | analyserld | Parameter | Process Value
1}KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
2|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
3|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
4|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
S|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack Temperature 0
6|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
7|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
8|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
9|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
10|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
11|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
12|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
13|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
14| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
15|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
16|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
17|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
18| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
19|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
20|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM | 0
21|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0




o |

22|KAMESHWAR ALLOYS and STEEL PVTLTD __|UNIT115 |Stack PM ——
23|KAMESHWAR ALLOYS and STEEL PVT LTD __|UNIT115 |Stack Temperature ¢
24|KAMESHWAR ALLOYS and STEEL PVTLTD __ [UNIT115 |Stack PM c
25|KAMESHWAR ALLOYS and STEEL PVTLTD __ |UNIT115 |Stack Temperature =
26|KAMESHWAR ALLOYS and STEEL PVT LTD __ [UNIT115 |Stack PM 0
27|KAMESHWAR ALLOYS and STEELPVTLTD _ [UNIT115 |Stack Temperature 0
28|KAMESHWAR ALLOYS and STEELPVTLTD _ [UNIT115 |Stack PM 0
29|KAMESHWAR ALLOYS and STEELPVTLTD  [UNIT115 |Stack Temperature 0
30|KAMESHWAR ALLOYS and STEELPVTLTD  [UNIT115 |Stack PM 0
31|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature 0
32|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature 0
33|KAMESHWAR ALLOYS and STEELPVT LTD ~ |UNIT115 |Stack PM 0
34|KAMESHWAR ALLOYS and STEELPVTLTD  |UNIT115 |Stack Temperature 0
35[KAMESHWAR ALLOYS and STEELPVTLTD  |UNIT115 |[Stack PM 0
36|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
37|KAMESHWAR ALLOYS and STEELPVTLTD  |UNIT115 |Stack PM 0
38| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature 0
39|KAMESHWAR ALLOYS and STEELPVTLTD  |UNIT115 |Stack PM 0
40|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
41|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack PM 0
42|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature 0
43|KAMESHWAR ALLOYS and STEELPVTLTD  |UNIT115 |Stack PM 0
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A44|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack Temperature 0
45|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack PM
46|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
47|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
48|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
49|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
SO|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
51|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack PM
52|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature
53|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack PM
54| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature
55|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
56|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature
57|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
58| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature
59|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
60|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
61|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
62|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
63|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack PM
64| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature
65|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack PM




66{KAMESHWAR ALLOYS and STEELPVT LTD _ [UNIT115 |Stack Temperature \JO
67|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
68| KAMESHWAR ALLOYS and STEELPVT LTD  |UNIT115 [Stack Temperature :
69|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
70]|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
71|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 (Stack PM 0
72|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 (Stack Temperature 0
73|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 (Stack PM 0
74|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack Temperature 0
75|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 (Stack PM 0
76| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
77|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack PM 0
78| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 (Stack Temperature 0
79|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
80|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 (Stack Temperature 0
81|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
82|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
83|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM 0
84|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
85|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack PM 0
86|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature 0
87|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack PM 0
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________{3_55 KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature
e o 89|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
90|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
91|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
92| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
93|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
94| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
95|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack Temperature
96|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack PM
97|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |[Stack Temperature
98| KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
99|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack PM
100|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
101|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack PM
102|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack Temperature
103|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
104|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 [Stack Temperature
105|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
106|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
107|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
108|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack Temperature
109|KAMESHWAR ALLOYS and STEEL PVT LTD UNIT115 |Stack PM
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Unit

Submitted Date

Timestamp of Analyser

mg/Nm3

25-07-2025 13:33:49

7/25/2025 13:31

Deg C

25-07-2025 13:33:49

7/25/202513:31

Deg C

25-07-2025 13:18:22

7/25/2025 13:16

mg/Nm3

25-07-2025 13:17:49

7/25/2025 13:16

Deg C

25-07-2025 13:03:00

7/25/2025 13:01

mg/Nm3

25-07-2025 13:02:27

7/25/2025 13:01

mg/Nm3

25-07-2025 12:47:49

7/25/2025 12:46

Deg C

25-07-2025 12:34:19

7/25/2025 12:31

mg/Nm3

25-07-2025 12:33:01

7/25/2025 12:31

Deg C

25-07-2025 12:17:54

7/25/2025 12:16

mg/Nm3

25-07-2025 12:17:34

7/25/2025 12:16

Deg C

25-07-2025 12:02:46

7/25/2025 12:01

mg/Nm3

25-07-2025 12:02:32

7/25/2025 12:01

Deg C

25-07-2025 11:49:14

7/25/2025 11:46

Deg C

25-07-2025 11:49:11

7/25/2025 11:46

mg/Nm3

25-07-2025 11:48:17

7/25/2025 11:46

Deg C

25-07-2025 11:33:42

7/25/2025 11:31

mg/Nm3

25-07-2025 11:32:43

7/25/2025 11:31

Deg C

25-07-2025 11:18:07

7/25/2025 11:16

mg/Nm3

25-07-2025 11:17:36

7/25/2025 11:16

DegC

25-07-2025 11:03:41

7/25/2025 11:01
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mg/Nm3

25-07-2025 11:02:48

7/25/2025 11:01

Deg C

25-07-2025 10:48:01

7/25/2025 10:46

mg/Nm3

25-07-2025 10:47:32

7/25/2025 10:46

Deg C

25-07-2025 10:32:43

7/25/2025 10:31

mg/Nm3

25-07-2025 10:32:35

7/25/2025 10:31

Deg C

25-07-2025 10:17:53

7/25/2025 10:16

mg/Nm3

25-07-2025 10:17:43

7/25/2025 10:16

DegC

25-07-2025 10:02:40

7/25/2025 10:01

mg/Nm3

25-07-2025 10:02:34

7/25/2025 10:01

DegC

25-07-2025 09:48:54

7/25/2025 9:46

DegC

25-07-2025 09:48:53

7/25/2025 9:46

mg/Nm3

25-07-2025 09:48:07

7/25/2025 9:46

Deg C

25-07-2025 09:33:35

7/25/2025 9:31

mg/Nm3

25-07-2025 09:32:52

7/25/2025 9:31

Deg C

25-07-2025 09:18:26

7/25/2025 9:16

mg/Nm3

25-07-2025 09:17:55

7/25/2025 9:16

Deg C

25-07-2025 09:03:18

7/25/2025 9:01

mg/Nm3

25-07-2025 09:02:53

7/25/2025 9:01

DegC

25-07-2025 08:49:10

7/25/2025 8:46

mg/Nm3

25-07-2025 08:48:00

7/25/2025 8:46

Deg C

25-07-2025 08:33:15

7/25/2025 8:31

mg/Nm3

25-07-2025 08:32:42

7/25/2025 8:31
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RN
DegC  |25-07-2025 08:18:33 7/25/2025 8:16
mg/Nm3 [25-07-2025 08:17:54 7/25/2025 8:16
DegC  |25-07-2025 08:02:58 7/25/2025 8:01
mg/Nm3 [25-07-2025 08:02:42 7/25/2025 8:01
Deg C 25-07-2025 07:48:07 7/25/2025 7:46
mg/Nm3 |25-07-2025 07:47:43 7/25/2025 7:46
Deg C 25-07-2025 07:33:13 7/25/2025 7:31
mg/Nm3 |25-07-2025 07:32:52 7/25/2025 7:31
Deg C 25-07-2025 07:21:20 7/25/2025 7:16
mg/Nm3 |25-07-2025 07:18:49 7/25/2025 7:16
Deg C 25-07-2025 07:03:48 7/25/2025 7:01
mg/Nm3 |25-07-2025 07:02:58 7/25/2025 7:01
Deg C 25-07-2025 06:48:33 7/25/2025 6:46
mg/Nm3 |25-07-2025 06:47:55 7/25/2025 6:46
Deg C 25-07-2025 06:33:41 7/25/2025 6:31
mg/Nm3 |25-07-2025 06:33:02 7/25/2025 6:31
Deg C 25-07-2025 06:18:22 7/25/2025 6:16
mg/Nm3 |25-07-2025 06:17:55 7/25/2025 6:16
Deg C 25-07-2025 06:03:17 7/25/2025 6:01
mg/Nm3_|25-07-2025 06:02:41 7/25/2025 6:01
Deg C 25-07-2025 05:48:25 7/25/2025 5:46
mg/Nm3 |25-07-2025 05:47:58 7/25/2025 5:46
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DegC  [25-07-2025 05:33:19 7/25/2025 5:31
mg/Nm3 [25-07-2025 05:32:49 7/25/2025 5:31
DegC  125-07-2025 05:18:12 7/25/2025 5:16
mg/Nm3 {25-07-2025 05:17:54 7/25/2025 5:16
Deg C 25-07-2025 05:03:08 7/25/2025 5:01
mg/Nm3 |25-07-2025 05:02:42 7/25/2025 5:01
DegC  |25-07-2025 04:48:19 7/25/2025 4:46
mg/Nm3 |25-07-2025 04:47:40 7/25/2025 4:46
DegC  |25-07-2025 04:33:39 7/25/2025 4:31
mg/Nm3 |25-07-2025 04:33:10 7/25/2025 4:31
DegC  |25-07-2025 04:18:21 7/25/2025 4:16
mg/Nm3 [25-07-2025 04:17:54 7/25/2025 4:16
DegC  |25-07-2025 04:03:28 7/25/2025 4:01
mg/Nm3 |25-07-2025 04:02:53 7/25/2025 4:01
DegC  |25-07-2025 03:48:35 7/25/2025 3:46
mg/Nm3 |25-07-2025 03:48:13 7/25/2025 3:46
DegC  |25-07-2025 03:34:26 7/25/2025 3:31
mg/Nm3 [25-07-2025 03:33:13 7/25/2025 3:31
DegC  |25-07-202503:19:18 7/25/2025 3:16
mg/Nm3 |25-07-2025 03:18:32 7/25/2025 3:16
DegC  |25-07-2025 03:04:29 7/25/2025 3:01
mg/Nm3 |25-07-2025 03:03:32 7/25/2025 3:01
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DegC  |25-07-2025 02:48:36 7/25/2025 2:46
mg/Nm3 [25-07-2025 02:47:57 7/25/2025 2:46
DegC  [25-07-2025 02:33:45 7/25/2025 2:31
mg/Nm3 [25-07-2025 02:33:25 7/25/2025 2:31
DegC  |25-07-2025 02:19:46 7/25/2025 2:16
mg/Nm3 [25-07-2025 02:18:11 7/25/2025 2:16
mg/Nm3 |25-07-2025 02:04:20 7/25/2025 2:01
DegC  |25-07-2025 02:03:58 7/25/2025 2:01
mg/Nm3 |25-07-2025 01:49:22 7/25/2025 1:46
DegC  |25-07-2025 01:48:32 7/25/2025 1:46
DegC  |25-07-2025 01:33:39 7/25/2025 1:31
mg/Nm3 25-07-2625 01:33:11 7/25/2025 1:31
DegC  |25-07-2025 01:18:55 7/25/2025 1:16
mg/Nm3 |25-07-2025 01:18:08 7/25/2025 1:16
DegC  |25-07-2025 01:04:10 7/25/2025 1:01
mg/Nm3 |25-07-2025 01:02:59 7/25/2025 1:01
DegC  |25-07-2025 00:49:20 7/25/2025 0:46
mg/Nm3 |25-07-2025 00:48:21 7/25/2025 0:46
Deg C 25-07-2025 00:34:47 7/25/2025 0:31
mg/Nm3 |25-07-2025 00:33:39 7/25/2025 0:31
DegC  [25-07-2025 00:18:09 7/25/2025 0:16
mg/Nm3 [25-07-2025 00:17:46

7/25/2025 0:16

ew wr
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SALES ORDER ACCEPTANCE CUM PROFORMA INVOICE

w Buyer :561109
FORBES Mr.GANESH SINGH
&.‘ MARSHALL KAMESHWAR ALLOYS AND STEELS PVT.
Seller : Forbes Marshall Pvt. Ltd. LTD.

B-85, PHASE-II,Chakan Industrial Area, KUSUMDIH, RAJRAPPA ROAD

Sawardari, Chakan ‘ GOLA . :

Tal : Khed , Dist : Pune " RAMGARH

CHAKAN-410501 RAMGARH 829110

Maharashtra,INDIA Jharkhand

GSTIN : 20AADCK6558K1ZF
BANK NAME :  HDFC BANK LTD.(KANJUR MARG PAN : AADCK6558K
© BRANCH) ;

BANKACENO : FMPL66051109 RARECHELRRCH It
BANK ADDR : |- THINK TECHNO CAMPUS,0PP

CROMPTON GREAVES,
NEAR KANJUR MARG RLY STATION,
MUMBAI-400002, MAHARASHTRA
IFSC CORE . HDFCO0004989
Above mentioned HDFC Bank detajls are for NEFT /RTGS
only & Chegue deposition Is not allowed

Thank you for your order. Please quote our Sales Order Acceptancg cum Proforma |nvoice Number(QA) and
Data In all future correspondence, -

3

Proforma [nvaice No : 5525107884 Dated :20-Dec-24
Our OA No : 6525107884 D.g}_ted :20-DEC-24
Your PQ No : KASPLIFMPL/13/2024-25 , ‘Dated :07-DEC-2024
Ship To, '
Mr,GANESH SINGH - '
KAMESHWAR ALLOYS AND STEELS PVT. LTD. GSTIN:20AADCKB558K 12F
S . RAJRAPPA ROA . .
E%LﬁMD'ﬂ L RA? AR Please DO mention your Purchase Order No /
RAMGARH ) - our Sales Order No while making payment
BAMGARH 829110 through DD/RTGSINEFT. :
Payment Terms : PROFORMA100% et S
Ship nstryctions : POOR DELIVERY THROUGH TCI FREIGHT
Transparter : TRANSPORT CORPQRATION OF INDIALTD
Freight Terms ¢ To pay , :
Inspéglion’ : Not Applicable ,
Insurance By  : By Us :
Insurance Policy Transit Policy number 0830015522 valid from § April 2024 to 31 March 2025, TATA AIG
Detalls General Insurance Company Limited '
Qrder type i CAN Standard ‘

Packing Instruction:  PROPER AND SAFE PACKING
Mogde of Dispatch : TRANSPORT C,QRPORATION QOF INDIALTR

QA | llem Request Pate | UOM’ | Quantity Price Amount
SR/ ' s

CUST
PO
SR_

Signature Not Verifie

Digitally Signed By: :
Dg Folzags SHALUPKTLTD 2
Fri 20-Dec-2024 14:06:57,13T
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" Page 20f 8

SALES ORDER AGCEPTANGE CUM PROFORMA INVOISE

L 4 Buyer : 61109 o
; FORBES Mr.GANESH SINGH _
By varsHall KAMESHWAR ALLOYS AND STEELS PVY,
Seller : Forbes Marshall Pt Ltd. L10.
B-85, PHASE-I|,Chakan Industrial Aroa, KUSUMDIH, RAJIRAPPA ROAD
Sawardari , Chakan GOLA
Tal : Khed , Dist : Punoe RAMGARH
CHAKAN-410501 R M?ARH 820110
Maharashtra,INDIA Jhatkhand -
s GBTIN ; 20AADCKOB5AK1ZE
BANKNAME Hch B:NK LTD.(KANJUR MARG PAN : AADCKGB5SK
BRANCH) * OF SUPPLY Jhark
BANKACCNO : FMPLG6051109 PLACE OF SUPPLY Jharkhand
BANK ADDR ¢ |- THINK TECHNO CAMPUS,0PP
CROMPTON GREAVES,

NEAR KANJUR MARG RLY STATION,
MUMBAI-400002,MAHARASHTRA
IFSC CODE ! HDFC0004989

Abave mentioned HDFC Bank detalls are for NEFT/RTGS
only & Chegque deposition is not allowed

Thank youdor your order. Please quote our Salos Ordor Accoptancq cum Proforma Involca Numbar(OA) and
Date In all future correspondence. :

Proforma |nvoica No ! 5525107884 Dpted 120-Dac-24
Our OA No : 6526107884 Datad :20-DEC-24
Your PO No : KASPL/IFMPL/13/2024-25 Dptod :07-DEC-2024

in C4N-8CHSCANNER 21-DEC-24 BA ! 2| 30,000,00 60,000,00
- EMISSION MONITORING '

EQUIPMENTS,8 CHANNEL
SCANNER WITH DISPLAY AND
RS485 OUTPUT

HSN/SAC : 80278990

Tag No:

212 CAN-TEMPTXPWRJB-1500 21-DEC-24 EA ] 12,600,00 26,000,00
EMISSION MONITORING
EQUIPMENTS,RTD,PRECISION,S

IMPLEX,GROUNDED,PT 100,3

WIRE,6MM OD,SS304,CABLE
ENT.-M20X1.5,BAR
STOCK,STR,TW- _
§85304,INSTRU.CONN-1/2"
BBP(F),FLG (RF),DN25(1*),ANSI
#150,0:300

HSN/SAC : 90278990

ng No:

Neat Saloa ! 85,000,00

Tax Type’ Taxablo Amount | Rata(%) Tax Amount
IGST __° i 85,000 [ 18 5,30

3 Total Taxan 16,300

I 3 Gross Amount : 100,300

Not Payables : 100,300

Signatura Not Vocmqr
Digitalty 8ianed By a :
58 FoRDES MARBHALL I L1O @
P« aro(»om'_s?:w " 3)« sAlSY
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Page 3 of 8
SALES ORDER ACCEPTANCE CUM PROFORMA INVOICE
w Buyer :51109
FORBES Mr.GANESH SINGH
h MARSHALL KAMESHWAR ALLOYS AND STEELS PVT.
Seller : Forbes Marshall Pvt. Ltd. LTD.
B-85, PHASE-Il,Chakan Industrial Area, KUSUMDIH, RAJRAPPA ROAD
Sawardari , Chakan GOLA
Tal : Khed , Dist : Pune RAMGARH
CHAKAN-410501 FJ?éMiARH 829110
Maharashtra,INDIA harkhand
s Lo GSTIN : 20AADCKE558K1ZF
BANK NAME :  HDFC BANK LTD.(KANJUR MARG PAN : AADCK6558K
~ BRANCH) PLACE OF SUPPLY Jharkhand
BANKACCNO : FMPLB6051109 AGEQE
BANK ADDR . 1-THINK TECHNO CAMPUS,0PP

CROMPTON GREAVES,
NEAR KANJUR MARG RLY STATION,
MUMBAI-400002, MAHARASHTRA
IFSC CORE :  HDFECQ004989
Above mentioned HDFC Bank detalls are for NEFT / RTGS
only & Chaque deposition s not allawed

Thaok you for your order. Please quote our Sales Order Acceptancq cum Proforma Involce Number(OA) and

Date In all future correspondence, 3
Frafarma [wvolce No © 5525107864 Dited 20-D6c-24
Our DA Nop : 5525107884 D:;ated :20-DEC-24
Yaur PQ No : KASPL/IFMPL/13/2024-25 : Dgted :07-DEC-2024
Amount Payable " Indlan Rupees One Lakh Threa Hundred oply ***teet
(in Words) : 3 3
GSTIN : 27AAACF2630E125
6579 Branch: Engr: SINGH, ROUSHAN 100
Branch:  Branch: JAMSHEDPUR 100

Customer Contact Details :

Name . | MR.GANESH SINGH

Email Address : | kaspl.ranchi@gmail.com

Phona No, ;[ MOBILE: () 7295902559

This Saleg Order Acceptance shall ha subject to the "§tandard Terms and Canditions of Sale of Gaads /
Services® ("Terms”) which are annexed herewith and shall be treated as an Integral part of this Sales
Order Acgeptance. : ; :

It Is exprassly understaod by the Buyer that the Seller's acceptance of the Buyer‘é Purchase Qrder Is
conditianal ta the Buyer's accoptance of the Terms and that these Terms will supersede any and all
dacumenis lasued by the Buyer, Including the Buyer's Purchase Qrder,

Io the event of an agreament or mutual understanding In writing between the Buyer and Seller, the terms
of such ag[eemem or understanding shall prevalil. ; .

Thisls a gomputer generated document and hence na signaturae Is requlired,

For Faqrbes Marshall Pvt. Ltd.
1

Signature Not Vetr_i}i?
Digitally Signed By: /
D& FORBES MARSHALL KT LTD 2

Fri 20-Dec-2024 14:06:57 13T
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ANNEXURE

STANDARD TERMS & CONDITIONS FOR SALE OF GOODS / SERVICES

DEFINITIONS

In this document (*Terms and Conditions®) the following words shall
have the meanings as defined below:

1
2
3
4

“Buyer" means the company or person who buys the Goods;
“Goods™ mean and Include the products, services and / or
soflware(s) to be supplied to the Buyer by the Seller;
"8eller" means the company which supplies the Goods
"Partles" or "Party" means the Buyer and/or the Seller, such
that *Party” meana either the Buyer or the Seller and “Parties*
means the Buyer and Seller jaintly;
"Offer" means a guotation far the Goods given by the Sellar
which &hall canslifute an invitation by the Seller to tha Buyer to
Blaca BN order by submitling a Purchase Qrder. Otfer shall only
a valld for a paried of ihirty (30) business daya from ils data of
lesuance unless olheowvise specified or exjended In writing by
tha Seller;
*Purchage Qrder” means the Buyer's order or work order or
laller of award. s the case may ba (Including amendments If
any) iasuad 10 the Seller for the Goods;
*Bales Qrdor Accoptanca cum Praforma® means sales order
el the Helier ralsed subsaquent to the issuance of the Purchase
Qrder by Ihe Buyer (hereinater referred ta as "OA®):
"Warranly Perlod® shall mean warranty provided an the Goods
by 1he Seller (ar A periad of twelve (12) manths tom the date of
installation er glghtoen (18) manths {rom the date of Invoice,
3!(}1:!\01&! I8 garlier, unlgss etherwise spacifically staled in the
ar, .

GENERAL

Unleas expressly atherwise agreed by the parties In writing,
theee Tgrms and Condillons shall be applicable to all the
Offer(s), OA(s) and involce(s) raised by the Seller upan the
Buyer and la the sale of Goods by the Seller to the Buyer, jo
the exclysion of all other terms and conditians referred to,
offered or rglled upon by the Buyer whether In negotiation or at
any elage In the dealings between the Paries, Including any
slandarg or pduted ternya tendered by the Buyer in Its Putchase
Order or ather docyment,

No Irady cuslom or ysage less favourable to the Buyer than
e Tarms and Condiions shall be applicable to the Purchase
Qrder or binding on the Buyer, unless specifically agreed ta In
witling by the Buyer.

he Pumn: apres that a binding cantract amongst the Seller and
the Buygr for ihe sale of the Goods shall be deemed ta have
heso copstiluted upon (i) the delivery of the Goods against the
QA. whather In pant ar full; or (li) recelpt of paymen} of Price
sgainsl jhe OA, whether in part or full; or (iil) afier expiry of 7
days lro(q the data of Issuance of the OA, whichever is eadier,
and which coplract shall be governed by these Terrns and
Condllions.

PRICE AND PAYMENT

Tha price of the Gaods shall be the price as set out In the Offer
upless otherwise agreed in writing between the Parties. The
pdge shull be exclusive of Goods and Services Tax ("GST"),
dutigs or levies, wherever applicable (hereinafter referred lo as’
Prige').
Any athgr charges(cosis related to transportation, frelght,
puckiog, lanwerdipg, Inspection, documentation and Insurance
shall bn ppplicable 8s staled In the Offer. Bill discounting, bank
nm: oiher chargas shall ba bome as per the agreed ferms.

> itin

10

If the Buyer is required to pay any acvance to the Seler, the
said advance payment shall be treated as inclusive of applicalie
GST unless the Buyer separately acds GST on advancs
emount. The Seller shall give necessary adjustment of advance
paid by the Buyer while raising invoice to the Buyer.
The payment shall be macs by the Buyer as per the payment
terms stated in the Invoica raised by the Sefier upon the Buyer.
If the Buyer has not paid the amoun} due o the Sefer on or
before the due date calculated as per the egreed paymant terms
se| forth in the invoice, the Seffer shall be eotiied (without
prgjudice to any rights tha! it may have under law or thase
Terms and Condltions) lo lerminate the arger as accapled under
thy OA (and all Rts cbligations under thess Terms and
Conditions in telation thersto) immediatety by potice i wrigng lo
the Buyer and withoyt any hiability and furiher phiigatiens of the
Sefler, nofwithsianding any alher lecms agreed betwsen the
Pames in any ather documeny. communscatian or aaqu:e
In the event of defaull of any cbligaticas cn gad of the Buyer,
;hq Seller shall be entitled lo forfeit any advance paymest that
may bave been madsa by the Buyer for or in tlation to the prder
a3’ acceptad under thg OA, and all its clvigations uaser these
Teans and Cangiious in (elation thersto shad be dagmad te be
!armlpaled withoyt any fabiity aod further abigations of the
quler no}w\lb:landmg any other terms agreed heto,em he
Parlies io any ether dosumant. commupication o athanvisa.
Fnr Goods sald againg! tha paywen} tenn ‘Cheque en Deiv:f)’
eny failure on the par of tha Buyer lo maka the payreent dua to
any reason shall entifle the Sefler (withaut prejucics to any
rights thal it may have undar law or these Teums and
Candilions) to take bagk the Gouds supplied to the Buyer.
Taking back af the Gaeds shall In no way refieye the Buyer fiam
liabililjgs that may baye arisen under lbese Temms and
m{ldmom Inclugding ths cost of Gaads, lranspartalion easts and
any olbec incidental costs.
The Seller sball be egutijed o charge interes! on oyerdue
paylmmls Uom the dua Jale 131 the date of payment &t a rata of
18 % (Eighteeo per cunl unly) peg anqum.
The Seller reserves be right by giviny writteo nalice 10 the
Buyer al any Ums befate debivecy of pruvision, Lo Increass the
prce af lhe Gaods lo reflect agy Increasa by the cast ta the
Seller which i due to any thange i defivery datea. Quanlilies ar
spadﬂcaﬂnns {or the Goods whigh are (eyyasted by the Buyer
or ‘N"Z by the Buyec In taking delivary of the Goody, or any
dejay caused by any instuctiens of the Buyet o ladum of the
Byyecle give the Seler adequale informativa ar inslugticns.
Aqy changes  (equesled by tha Buyer ln the agreed
spacificalions, drawings or design, afler the lasuance of the
Piirchase Ocder shalf be valid anly il canBrmed n writing by the
Syllac and additional costs, i aay, shall bs hame by the Buyer.
Tha Seller shall alsa ba eolitled lo extensian In Uma for delivery
ln( such amendments without any llakitity.

ln .casa the Buyer has any payment mmm query, ma same
shull be addressed la and
eny queries related ta Ma Ters lhnl be addressed to
stgerscesptance@lorhesmarshall.cem.

GOQDS AND SERYICES TAX (GST)

Seller shall charge GST, at such (ale as may be applicable al
the Ume of supply, an all supplies of Goods o the Buyet. Tha
Suller shall provida to the Buyer auch informativa eod
ducuments as. may be reasonabtly requited by tha Buyer to
enable tha Buyer lo daim an Input tax credil undec the GST
la(l praxkied that the Buyer bas provided the Saller pecassary
cgmect Information ahout the GST tagistmtion and aoy atber
(gaulud detalls under tha QST law, Lo the Setler.

Tbg Seller and the Byyec shall abvays ca-epetale la each gthar in
pryyiding necessary lolarmatian/documants tar ecabling the
pepcedural requueniants uader tha GSY laws,

QELIVERY

V10_FM_Standard Terms and Conditions, 20232003

,9&,

. Signature NotR‘ﬂi’ﬁq of 8
D8 FORBES MARSHALL T LTD 2

Fri 20-Dec-2024 14:06:57 18T
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ANNEXURE

STANDARD TERMS & CONDITIONS FOR SALE OF GOODS / SERVICES

Unless otherwise a
at the place as st

perfarmance has been agreed in
such liquidated damages or pen
exclusive financial remedy of th
failure. However the Seller shall
damages ar penalty if the Buyer h
obligatious under this Purch:
orders or for any reason allributable to the Buyer.

3 If the Seligr is unable 1o deliver the Goods due to reasons

greed in writing, the Goods shall be delive
in: ) red
aled within the Purchase Order. Any time or

ally shall be the sale and
e Buyer in respecl of such
not be held liable for such
as failed o fulfil its payment 1
ase Order or any other purchase

altributatde to the Buyer or if the Buyer fails 1o lift the Goods
bayond 90 dayy frum the agrecd delivery schedule, the Seller
may, 2l its dixcrelipn, place the Goods in slorage. In sych event,

the Buyes shall be Jiable to pay lo the Seller, 1
8 maximum up to 10% in aggregate, of net

% per week, with
Purchasa Order

value, lowards such storage and any olher fugidenlal charges,

Fudher, the Buyer agrees that the Seller shall

have the right tq

adjust, such slarage charges (rom any advance paid by the
Buyer ta the Seller or any amount lying ta the credil of jha Buyer
with the Seller, whelber under these Terms and Conditjons ‘or 2
gn{l other contract belween the Buyer and the Seller (or the
[

eC's affiliales).

8oy damages, shouages, wiong supplies or excess delivengs in

reshodt of the Gouds supplied by the Seller fo the Buyer shall be
repeded jo e Seller within thiny (30) days fram the daje of
delivery pf the Goads for necessary actign. Qnce the 30 day
eeripd lapses, the Goods will be deemed la haye been regceived A

i0 & good condition, in correct quantity and ip due campliange
with the pbligalions of the Seller and any such claims repated

hereaflec will nol by accepled.

5, 1o the exent thal the Seller agrees to dellyer the Goods fa the
Buyer supsequent Lo any repair or replacement of such Goods,
the Googs will be redelivered lo the locatlop as ariginally stated a8
i We Pyurchase Qrdsr, The Buyer will not have the right to :
demany the Gouds to be redelivered 1o the sile of its end user

or Lo any gthar lecation.

6 Padisl / pant dellvery shall be permitted, unless othgrwise

agreed between the Parties.

7 In case ol inlernalianal transactions whera the Buyer is located
outside India and Gaods are delivered outside India, any agreed \
trade le/m shall be construed in accordance with the :

INCQIERMS in farce and as stated In the Invoics.

8. Unless oyjienvise agreed in writing by the Seller, it shall be the

tespansihility of the Buyer lo arrange far the Erection All Risk

Insurance Balicy

F. BISK

Risk in the Gaods shall pass to the Buyer accarding fo the
lerrns of delivery 8s staled within the Purchase Qrder. Where
the Buypr opls to collect the Gaods from the factery of the
Seller, risk will pass when the Goods are hapded over g the

Buyer ar sel aside for s collaction, whichaver happens firs).

G. TITLE

1 Title in the Goads shall not pass to the Buyer until
the Seller bas been paid in full for the Goods. The retentian of
the title yhall not affect passing of dsk of the Goods 10 the Buyer

In terms of these Terms and Conditions.
2 The Buyer |s nat entilled Lo create any encumbrances,

charge, jjen or transler as securlty any Gonds on which the tille

bas nol passed 19 the Buyer.
3 Incase Ihg Buyer is 80 Original Equipment Manufaclurer (OEM) /

lra_deg[ reseller, the risk and title to the Goods shali pass upon
the delivery; however, the Seller shall have the right lo lien on
such Goods till full payment is received by the Seller.

LIMITATION OF LIABILITY

Natwithstanding anything to the contrary stated herein or Iin any

oller agresment, communication or documentation exchanged
between the Parties:

Thu Seller's aggregate liabllity to the Buyer in respect of sale of
any Goods (as sold pursuant to issuance of an OA) for all
logses, claims, damages arising out of, or in conneclion with
sugh sale of Goods or otherwise under lhese Terms and
Cgnditions, its performance or breach of Ihege Termns and
Conditions, whether such liability arises in contracl, tart
(Ingluding negligence), breach of statutory duty or Qlherwisa
shall be limited 1o 100% (one hundred percant) of the Prige pald
lof the Goods supplied pursuant to sych QA, and |hal sugh
liabllty shall ceasa entirely upon the expiry of the Warranty
Parlod;

Tha Seller's liability in respect to any clalms raised by the Buyer
ahéll be payable to the Buyer only when aovy such clalm of the
By )'ger is finally adjudicated by a competent gourt lo hava Leen
ac_iually sulfered, sustained, Incurred or paid lor by tha Buyer,
and then loa, the llakility of the Seller shall be linited 1o fhe
anieuot mentioned in clause H(1) ahave; and
N_ejlhe_: Party shall be liable for lass of production, loss of profit,
loss Qf usa, loss of contracts, loss of tevanue, loss of goodwill,
loéa, of reputallon, loss of Interest, lass of financa cosls, or
alljerwisa suffered In connectian with such sale of Goads or
olijerwise undar thesa Terms and Canditions

Neither Parly shall be liable for any indirect, special, incidental,
cdpsequennal. or punitive damages, cosls, charges, lpsses
suffered In connection with such sale of Goods or atherwlse
unger these Terms and Canditians ("indlrect Damages") aven if
ad_'_yised In advance af the pessibliity of such Indirec) Ramageos..

TERMINATION

If tpr any reason the Buyer dacides ta terminata the contract for
sala then the Seller shall be entitled to ba campensatad for tha
lossea auffered and/or cost / charges Incurred by the Seller for
thy performance of such sale of Goads.

\(or any teason which is not attributable ta the Seller, the Buyer
{alia to accept delivery as par tha agreed terms of delivery, the
Beller may by potice In wriling terminata tha order as acceptad
under the OA (and all its obligafions pnder thege Tarms and
Canditlons In telation therelo) immediately In whola or Iy part,
The Sellar shall then be entilled 1o be compensaled far the
lnysas/charges sutfered by the Seller and ather casls Incurred
by lha Seller by reason of the Buyar's defaull.

The Seller may terminate the order as accepted under the QA
(and all lts obligations ynder thesa Terms and Conditians in
(efatian thereta) ;

) If the Buyer cammits a breach of the provisians of
: these Terms and Canditlons or any additianal terms
and conditions mutually agreed upon by both
Padies, inguding but nat restricted ta, fallure / delay
ln making paymeot of Prica (aithar In full or part) a3
per the agreed tarms of payment, ar

(ny In case tba Ruyer bacomes bankeupt or insolvent or
t gqea Into liguidation

(W) If the Buyer ceases io carry on its business

(i) it the Buyer tails to comply with Aoy applicahle laws.
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(v) if the Buyer has entered into this contract by way of
misrepresentation to engage in activities against the

) business interests of the Seller.

(vi) It the Buyer requests any changes in the
speclfications, drawings or ‘design afler Issulng the
Purchase Order, which are not easible according to
the Seller.

Inthe event that the Buyer delays or fails to make payment
for the Googds, the Seller shall have the right ta suspend tha
contract pf sale unlil such lime thal all due payments hava been
made by the Buyar.

If. for gny reason, the Buyer decides to suspend the contract
of sale for reasons not attributable to the Seller and such
suspensipn exceeds a period of sixty (60) days, the Seller shall
be enlitied ta terminals the contract of sale without any liabllity.
The Buygr will be liable to pay the Seller all costs Incurred by
the Seller as a resull of such suspension.

Terminatign, ot suspensian of the contract of sale by either Party
under this dause, far any reason whatsoever, shall not affect
any of the righls and remedies that have accrued la the Seller
s on the date of such terminalion or suspension, Including the
right 1o ¢laim any additional costs and charges incurred till the
date of fermination or suspension and damages In respect aof
any breagh of these Terms and Conditions which existed at or
before the date of lermination or suspension.

INTELLECTUAL PROPERTY RIGHTS AND CONFIDENTIALITY

“Intellectual Property Rights” means all patents, designs,
copyright, trademarks, know-how and all other forms of
intellectual praperty whether registered or not and wherever
enforceablg in the warld:

Each Parly shall tetain ownership of all Intellectual Property
Rights It had pror o the issuance of the OA. All new Intellectual
Property Rights concelved or created by the Seller in the
performange aof its obligations under these Terms and Conditions,
whether afgne or with ény contribution from Buyer, shall be owned
exclusively by the Sefler. Buyer agrees to dellver assignment
documentation as may be necessary to vest such rights in the
Seller.

Data / drawings / documentation furnished by Seller which Is
confidentiaj in nalure or any other Information furnished by the
Seller that js cansidered 1o be confidential by the Seller shall not
be reproduged or used for any purpose other than the purpose far
which it is or was furnisbed and shall not be disclosed ta third
parties without the prior written permission of the Seller, If the
Buyer violgtes any of Ihe lerms of this clause, il shall jndemnify
the Seller. The Buyer agrees that any breach of the confidentiality
obligations under this clause, may cause the Seller Irceparable
harm for which monetary damages would be inadequate.
Accordingly, In the event of such a breach, the Seller shall be
entitled 10 injunctive ar other equitable relief to enforce the
provisions of these Terns and Conditions without the necessity of
proving thg inadequacy of damages, In addition to any avallable
legal remegles.

In case any software Is Incorporated
Into the Goods, the use of such software shall be governed
exclusively by Sellers and/or applicable third-party owner's
license tetms. The Buyer shall have no objection if the Seller
refers to tha Buyer as ane of the Seller's valued customers.

FGRCE MAJEURE

The Seller shall not be ilable for any delay or failure to perform

any of its obligations if the delay or failure results {rom events or
cirqumstances outside Seller's reasonable contral, including but
no} Jimited to, acts of God, strikes, lack outs, nalural disasters,
panﬁ!emlcs, epldemics, acts of terrorigm, accidents, war, fire,
breakdawn of plant or machinery or shortage or unavailability af
raw .materials. If the delay persists for such lime as the Seller
cangiders unreasonable, It may, without liabllity an its par,
terngnate the order ‘as accepled under the OA (and all iis
obliéallpns under these Tarms and Canditions In relation therela).

Nolwlithstanding the above, the Seller shall not be obliged o
prpv}de any cost reductions to the Buyer In an event of Force
Majqure. In no avent shall the provisions af Force Majeure be
used by the Buyer to delay, suspend or stop payments Lhal ara
due Jo Ihe Seller under the Purchase Ouder, ;

RELATIONSHIP QF PARTIES

Nothing contained in these terms and conditions shall be
conptrued as establishing or Implying any partnership-or joint
venjurg between the Parlles and nothing In these terms and
conijitions shall ba deemed to constaue alther of tha Partles as
the égepl or distributor of the other Party. -

Al “representative (s) of the Seller (employee, ditectors,
prquo;ers; consultants, agents of the Seller) whether or not
dlwgt_!y Involved In any negatiations, acknawledgements andlor
conicag! discussions as well as signing, and acling for the Seller
shalj ba free from any parsonal duty, obligation and/or liability
Wl'lié_h might arise dua to the execution of the transactions and
any related document, éggiy]_ty. procedure and/ar pragess.

ASSIGNMENT AND SUB-CQNTRACTING

The Parles may be entitled to assign any of their rights or
obligatians under these Terms and Condilions lo any persen
upop the prior written consent of the ather Parly.

WARRANTIES

Subject to the terms and congditions mentianed hecoln, Seller
shal| be responsibla for providing warranty for the Warranty
Perfod,

“The Seller warrants that for the Warranty Period, the Goads
are ree from any materlal defacts and wogkmanship.

“Seller makes no representation or warcanty of any kind other
thay hose explicilly stated beceln, and heteby expressly
dlgq_[alma, any and all other warranlies, express ar jmplied,
Inclyding  without limitation, the Implied  warranties af
me_(‘cp@ntabmty and fitness for a particular purpose, as well as
any and all warranties arlsing out of course of perfarmance,
cougsa af dealing or usage or frada,

Saller disclalms any respansibllity or liability for any defects
or deficlencles ar any othet liabllity during the Warranty Perod, If
any. fat the Goads, If the Goeds ate: (1) used In aoy manner that
is Ingonalstent with the Intended purpgse or design of tha Guods
a3 described In user manual / product \terature / documentation
proyided by the Seller for the Goods:; (ii) gltered I any way: (I)
used or malntained In any manner that ls incansistpnt with
Saller's Instructians or warnings ("User Instructions”) providad
elong with the Goods; and/or (iv) subjectad to any ather nilsusa,
lack ol proper malntenance, faully repalr, neglect, accldent at
uen(k:ln_g by persons other than Seflar's autharised person. The
Saltgr shall nelther be abla fac narmel weat aod leac por for
delarjoration. Seller shall pot be Hlabla for any los, damagas oc
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claims which are attributable to the nogligence of the Buyer while
storing, maintalning or operaling the Goods. Responsibllity for
sultabllity, - selection, Installation, use, safety, operation or
maintenance af the Goods rests solely with the Buyer.

Wherever there is an express warranty provided with the
Goods,

) the Buyer shall, without undue delay, up to the date
of the Warranty Period notify the Seller In writing of
any defect which appears in the Goods, The notice
shall contain a description of the dafect. If the Buyer
fails to notify the Seller in writing of a defect within
the Warranty Period, the Buyer shall lose his right lo
bave the delect remedied.

() tepair shall ba carried out at the place where tha
Goods are located unless the Seller dgems It more
appropriale thal the Goads be sent ta the Seller ar a
destination specified by the Seller,

(D) defective parts which have been replaced shall he
- made available to the Seller and shall be the
property of the Seller. ' :

(v} upan the Buyer Intimating the Seller about the
defects in the Gaods, warranty adjudication shall be
complsted by elther repaiing the Goods
(rectification of defects) or replacement of faulty
pari(s) at the discretion of the Seller,

[ The Seller shall not be liabla for defects arising out of
materials provided or a design stipulated or specified by the
Buyer. ; .

7 Any energy / fuel savings or any payback peried calculated

by the Seller In its ‘Offer or other documentation shall ba only
indicative in nature and shall not be construed in any way as a
guarantee by tha Seller. Such energy / fuel savings or any
payback period calculated by the Seller are contingent upan

Buyer's cantinyed malntenance of necessary plant parameters,

operating condltions, production capacity and usage of the
Seller's Gapds In accardance with the User Instructions provided
by the Seller. The Seller disclaims any llabllity arising out of any
non-attainment of energy / fuel savings or any payback period
calcylated py the Seller.

8 Whery the Goods have a benefil of the manufacturer's
warranty, Wie Buyer shall claim under the manufacturer's warranty
In preference to the Seller's warranty and the Seller shall assist
the Buyer |n clalming against the manufacturer's warranty, and to
the extent requested by the Buyer shall act as administrator in
respect of any clalm against the manufacturer’s warranty,

@ Bubjact as expressly provided in these terms and conditions, all
wamantles, condifions or other terms Implled by statute or
common law are excluded ta the fullest extent permitted by law.

10 The B"yyer exprossly understands that any gesture of -
goodwill by the Seller towards the repalr or rectlfication  of
Goods aftar the expiry of the Warranty Perlod shall not, In

any event, be construed as an extenslon or recommencement of
such Waranty Period. The Seller's liabliity pertalning to the
Gaods supplled under these Terms and Conditions shall ceasa
enllrely upon tha expiry of the Warranty Period

0. ADHERENCE TO APPLICABLE LAW

1 The Buyer shall perform Its obligations hereunder In compllance
with all applicable laws Including but nat limited to anti-bribery
laws, an{l-mpney laundering laws, anti-corruption laws,
environment laws and labour laws in any Jurisdiction In connactian
with its actjvities pursuant 1o these Terms and Conditions.

2 The Byyer declares that if Is nol subject 1o any economic
sanctions (*Sanclions’) administered by the Government of
India, tha Offica of Foreign Assets Conlrol of the United  States,
Her Majesty's Treasury (UK), the European Union, or
any other relevan} Gavamman} Authority, and has not  and will

not gonduct business with any party subject @ wuch

anglions. ;
SR . The Buyer will from time ta time, al the

roasonable requoest of the Seller, confirm in writing that It has
complied with Its covenants under \his clausa hareinabove and
will pravida any information reasonably requestad by the Seller In
supuort of such compliance.

Ta the extent that the Seller processes persunal data on
behalf of the Buyar under or in connection willh thasa Terma and
Con‘g!illohs. It Is herepy agreed batween the Seller and Buyer,

that:

(1) The partios will process personal data in conpliance
with all applicabla data privacy laws.
()} Each party consents ta tha usa of the athar's persanal

dala In order to fulfil the purpose of Ihis agreement and
for tha cantinuation of tha business lransaction
batween the parlies unlass the consent ls explially
withdrawn at any time during or aflar the erm of this

! agreemont.

The Saller may provido sapsars, analysers, mopltars, gauges
and/.or pracess control systems for tho purposes of amiaslon
monltoring, diagnbstics, plant operatlans officlancy and prediclive
maln{enance and to comply with anvironmontal regulatians, Tha
Buyep consents to the collaction, storage on a third pady cloud
server and use af such dala by tha Soller, which (1) will ba kept
confiential by the Seller, (il) will not he disclosed lo any thied party
withoyt tha consant af the Buyar and (iil) will nat be used for ey
purpdse except for the purpases of praviding sewvices Lo the Buyer,
lmprtiVomenl of products and services of the Sgller and/ or @
comply with .mpplicabla law, including any envitenental
regulgtions. The Buyer alsa consents thal such data may raside
on a (hird party cloud server which will be avallabla for the access
by the Buyer and the Sollor. Tha Secller disclaims any and all
llablllly arising (whather directly or Indirectly) oul of any data lasy,

‘breagh or Incident in relation to such data staced on such third

party cloud server. In casa the Buyer has contracled for an annual
mainignance contract for transmisslon of lts eisslon data to the
envirgnmental authorities as requirad by law, tha Seller disclaims
any liability for any non transmissian of such emission data ta lhe
envirgnmental aulhorities In case the Buyer has not paid the Rilce
for sych annual malntenance contract and such liability shall solety
rest with the Buyar.”

WAIVER

Tha fallure by elther Party to enforce at any timo ar for any
period, any of the terms and conditions stated herein yhall pot by
congtrued as a walver of such term(s) and conditipn(y) or of the
righy to enfarce such tarms and conditions of thess Teons and
Congltlons subsequently.

SEVERABILITY

I any term or provision of these Terms and Conditions I3 held
Invalld, llegal or unepforceabla far any reasan by aay court of
competont Jurisdiction, such pravision shall he severed and the
remaindar of tha pravisians hereol shall centinue In ull farce wnd
offoct as if these Terms and Conditians had baen agraed o with
the [nvalld, ilegal or unentorcvabla pravision eliminated.

ENTIRE AGREEMENT

Thogo Terms and Qondlllons suparseda all previous agroamants,
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cdrrespondence  and understandings  botwoon  the Partios
concaming tha sale of Goods ta ba supplied pursuant to the order
as apcop\cd under tha QA. Upon issuance of the OA, no
modification ta these Terms and Condltions shall ba of an l‘o

or eftect batween tha Partios. re

The Partiag agres that the lagal doctrina of Contra Profarentem
will not apply to the contract of sale or these Terms and
Conditions Consequently, any ambigulty that may exist In these
Terms angd Conditions will not be construed agalnst the Party who
drafted thase Terms and Conditions.

S. GQVERNING LAW AND DISPUTE RESOLUTION

1 Thasq Terms and Conditiona shall ba construed and
Interprateq In accordance with the laws of Indla. All disputes
ansing bepveen the Parties out of or in connection with the
performange and’or breach of these Terms and Condllions ot
otharwise |n relation to supply of Goods by the Seller to the Buyer
shall ba aipicably settled between the Partles. Where the Partles
fall to setti the dispute amicably within 60 (sixty) days of written
notice of lis existance glven by either Party to the other then such
disputes shall be settied by arbltration by submitting the dispute
1a tha decision of a sola arbltrator as may ba mutually appolnted .
by the Parjles In accordancs with tha provislons of Arbitratian and
Conclliation Act 1896, as amended from tima to time, The seat of
tha Arbltrgtion shall ba Mumbal and venuo shall be Puna. The
language gf tha arbllral proceedings shall be English.

2 Unless giherwise agraad In writing betwoen the Partles, In case
of lmerns\;lcnal transactions whera the Buyer Is locatod outside
India and {300ds are dellvered outside Indla, the UN Conventlon
on the Integational Sale of Goods (CISG) shall not apply.

1. SURVIVAL

The provisions of thesa Terms and Conditions In relation to
Limitation of Liabllity, Intellectual Property and Confidentiallty,
Governing | aw and Dispute Resolution and all obligations that are
capabla of ljaving effact after the expiry or termination of the order
ns accepteg under the OA shall survive such explry or termination,
and shall by without prejudice to the rights and remedies of tha
Parties up to and Including the date of such expiry or terminatlon.

ENP OF STANDARD TERMS & CONDITIONS
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MANSHIRA
ENGINEERING WORK

MFRSZOF POLLUTION CONTROL SYSTEM

Plot No. 14/F, Heavy Industrial Area
Hathkhoj, Bhilai, Durg, C.G., 400026

!Ekkjais@manshira.com
+91-8965832349
CONSULTANCY SERVICE DATE: 27-06-2025

M/S. KAMESHWAR ALLOYS AND POWER PVT LTD.
RAMGARH, JHARKHAND

Dear Sir

We have commissioned your plant today with an existing capacity of 100000 m*/Hr., with
an ID fan average current 223Amps. at 700 RPM with a moderate suction efficiency.

Please remit our consultancy charges worth Rs. 100000/- as per bill attached
herewith.

Thanks & Regards,

Manshira Engineering Work
K.K. Jaiswara (CEO)

Mob.: +91-89658 32349

Email: kkjais@manshira.com
GSTIN : 22BFIPJ8965F129

Plot no. 14/F, Heavy Industrial Area
Hathkhoj, Bhilai, Durg
Chhattisgarh, 490026
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<)) ALLOYS & STEELS {

PRIVATE LIMITED

540

kaspimetal@gmail.com

kasp! ranchi@gmail.com

To, pate ~ 17/07/2025
Srl Jitendra Prasad Singh,

Reglonal QOfficer,

Jharkhand Pallution Cantral Board,

Reglonal Officer, Hazarlhagh,

Sub :- Request to revoke your closer direction. -

Sir,

With reference ta your notice No. 1425 dated 23/05/2025 for the direction of
closer of qur unit we would like ta Infarm you that we had Immediately camplied
with your direction further We woyld like ta bring yaur kind notice that our unlt Is
closed since 09/05/2025 far updating the camplete alr pallution control system and
repair & maintenance work. We have already communicated the same vide letter
dated - 07/05/2025 thrqugh mall to JSPCB Ranchl office & JSPCB Reglonal office,
Hazarlbagh we are enclosing here with photographs of furnace and electrical
cantral room shawing nonfunctional of productian of aur plant.

We wauld like ta heing to your kind natice that all our alr pallution device such as
fume extractlon system, Bag filter and heat exchanger are updated as per narms
aod your direction, campletely tepaired and properly functioning. We are sttaching
wark completian certificate and black bax cammissianing canfirmatien and Images
of bag filter heat exchanger, pane! and all ather equipment / devices in support of
the same. We have already subnifted to you a lettec dated on 27/05/202%
regarding wark completion confirmatian. e

' Therefare request you tq kindly allow us to pperate our plang ag usua) and
far this wa shall remaln highly ebellzed to you, '

~

With Be

Kameshwar Allays gqggq;egw IR cy
. ‘,\ J * /I
N Y

Factory: Kusumdih, Rajrappa Road, Gola, Ramgarh, Jharkhand, Pin- 829110
Admin Office : 301, Suntise Forum, 3" Floor, 100, Burdwan Compound, Circular Road, Lalpur, Ranchi - 834001

£LX koo coinfexiny
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I(A M E S HWA R Factory Addmss )
u() ALLOYS & STEELS el
PR' VATE L ’M' TED Qiat  Ramgarh, Jharkhand
To, Date: 27,05.2025
The Member Secretary,
Jharkhand State Pollution Control Board,
T.A.Building, H.E.C Dhurwa, >

RANCHI

Sub: Clpsure Direction under section 31A of the Alr (Preventlan and Control of
Pollution) Act, 1981 and 33A of the Water (Prevention and Cantrol of
Pollution) Act, 1974.

Sir,

With reference to your letter No.1425 dated 23.05.2025 on the subject cited above; we
- would like to hring to your kind notice that qur unit is already closcd since 09.05.2025 for

updating the complete air pollution control system 3nd repalr & malntenance wark. We

have already communicated the same vide letter dated 07,05.2Q25 through mall to ISPCB,
“Ranchi Office and ISPCB, Reglonal Office, Hazarlbagh malled copy attached, We are

enclosing herewith photographs of. Furnace, and electrlcal gantrel roam ahowms nen

functlonal of praoduction of aur plant.

We would luke to bring to your kind notice that all aur Alr Pollution Devices such as Fume
extraction system, Bag filter and heat exchanger are updated as pet norhis, completely
repaired and properly functioning. W& are attaching Images of bag ﬂlter. heat exchanscr.
panel and all other equipment/devices In support of the same.

We would also like to mention that our online contlnuous stack emission manitoring system
Is pow properly functioning and transmission of data to ISPCB and CPCB are updated.

‘We therefore, request you to kindly.allow us to aoperate our plant as usual from 29.05.2025
and for this we shall remain highly obliged to you.

With rcgards,

Yours falthfully, L@
For KAMESHWAR ALLOYS & STEELS PVT.LTD.

(AUTHORISED SIGNATOR)
Attach: As avove,

Office Address : 301, 3rd Floor, Sunrise Forum 100, Burdwan Compound, Clrcular Road, Lalpur, Ranchl - 834001
Tel : 0651-2562156 » E-mail : kasp!. ranchl@gmall com ¢ Website : www.kpag.co. ;n
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA ORIGINAL
APPLICATION NO.204/2024/EZ
(Earlier O. A. No. 954/2024/PB)

In The Matter of:-
Binu Kumar Mehto

..... Applicant

- Versus-

State of Jharkhand
...Respondent(s)

COUNTER AFFIDAVIT ON BEHALF OF
RESPONDENT NUMBER
08, KAMESHWAR ALLOYS & STEELS
PRIVATE LIMITED

Filed by:

Mr. SIBOJYOTI CHAKRABARTI,
Advocate,
C/o DIPANJAN GHOSH
Advocate
(M): 9007035534
Email: subho.advocate@gmail.com



